.1 TEM NO. 52 COURT NO. 5 SECTION |11
SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).10123/2008

(From the judgenent and order dated 11/10/2007 in STRP No. 22/2006
of the H GH COURT OF KARNATAKA AT BANGALORE)

M S CONTI NENTAL BUI LDERS & DEV. THR. PROP. Petitioner(s)
VERSUS
STATE OF KARNATAKA THR. C. C. T. Respondent ( s)

(Wth prayer for interimrelief)

Date: 17/11/2008 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S.H. KAPADI A
HON BLE MR JUSTI CE B. SUDERSHAN REDDY

Soli J. Sorabjee, Sr.Adv.
Ashok Kumar Shar ma, Adv.
Sanjay M sra, Adv.

Avi nash Kumar Jain, Adv.

For Petitioner(s)

sS85

For Respondent (s)
Ms. Anitha Shenoy, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

St and over for one week.

(N.  ANNAPURNA) (MADHU SAXENA)
COURT MASTER COURT MASTER



